
4 i' Central , Administrative Tribunal. Princlnal Benob

r

Con tempt Petition-No^ 300/200®. in
0.A.74S/1®??

New Delhi, this the Srd day of November^ 2000

Hon'ble. Mr^Kuldip Singh,Heaber CJI
Hors'ble Mr. M. P. Singh, Member CA) - ,

1. Tayab Khan s/o Shri Ayub Khan
..R/o M-209iSewa Nagar,
New Delhi

■  2. Ramesh Chander s/o Shri Samey Singh
R/o S/289,E:ast Qokulpuri
Harizan Basti^Lodhi Road,
New Delhi

3. Parmod Kumar s/o Shri Nand Lai
R/o D-- 1 67, Mansarovar Garden,
Mew Delhi .

<a

4. Anil S/o Shri Ram Kishan
R/o 69/872,Panchkuyian Road,
New Delhi

5. Mohan Sinqh s/o Shri Inder Singh
0-35/1, Moti Bagh ■
Mew Delhi

6. Sunil Kumar s/o Shri Ramphool
R/o A --270, Minto Road
New Delhi ..Petitiosipsrs

By Advooatei Shri M..K. Bhardwa j

VersMS

1 , Shri B.K.Chaturvedi

i  Secretary

F-linistry of KRD
Department of Women & Child Development
~A' Wing.Shastri BhawariiNew Delhi

2v Shr i Ij. S. Ramshahai

Section Officer,
f  Ministry of HRD

General Section, Shastr i Shawan,
New Delhi .. Respondegfets

By Advocatei ,Shr i P. H. Ramchandani

QRDE,R_10MU

BZ:..Mon/Mje..ML.L.J?Midip^nah^.MgiSber^

Respondents have filogili. reply to the contempt

petition ;wherein it is stated that there are no vacancies

available with them. It is thus clear that there is no

wilful .disobedience of the orders passed by the Tribunal,



ThS' CvPi i'Si th©i~s"forsj disiTiiss&di NoticG'S disohsr'"'sdi

Howevery it is made clear that whenever vacancy

{  --.../iv an d appoin tmen ts made>iTo prop'-/SS'Ci CO oo

petitioners will be considered in pref'erenoe to juniors

a n d f I e s i'i s r s ̂

{  P. Singh )
Member ( A)

(  Kuldip Sirssli )
Member

/dinssh/


